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ACT No. XXXVIII oF 13520,

[Passep by 1HE Inpian Lecrsnative Councrn.]

(Recetved the assent of the Governor General on the
I4th September, 1920.)

An Act to relax the control in certain res-
pects of the Governor General in Council
over Local Governments, and to transfer
to such Governments certain powers now

exercisable by the Governor General in
Council.

WHEREAS powers of control are vested in the
Governor General in Council in virtue of
certain enactments and it is expedient to relax those
powers, and to transfer to Local Governments
powers - under certain enactments now exercisable
by the Governor General in Council; It is hereby
enacted as follows :— .

1. This Act may be called the Devolution Act,short title.

2. The enactments specified in the. First Schedule Amendment
are hereby amended to the extent and in the manner ° cortain |
mentioned in the fourth column thereof. ’

8. The enactments specified in the Second consequen.

~ Schedule are hereby repealed to the extent men- tal ropesls

tioned in the fourth column thereof.

4. Any appointment, notification, order, scheme, saying ot
rule, form or bye-law made or issued, before the com- orders, ete.,

mencement of this Act, by an authority for thai;§:${3,$3 '

- making or issuing of which a new authority is sub- suthorities.

stituted by or under this Act, shall, unless incon-
sistent with this- Act, be deemed to have been made
or issued by such new authority, unless and until
superseded.-by-an-appointiment, notification, order, .
scheme, rule, form or bye-law made or issued by such
n\éﬁvaigﬁhority_ ) e e et s e e e

“HE FIRST SCHEDULE,
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Part

Devolution.

[acT xxxVIN

(The First Schedule.)

THE FIRST SCHEDULE.

(See section 2.)

I.—Acts of the Governor General in Council.

Year,

1851

1847

1808

1860

1861

1864

1,868

No

VIII

XXIX

XII1

IX

XV

Short title or subject.

Amendments. .

The Indian Tolls Act, 1851.

Oolleotlon of Bombay Land
Customs.

'The Workman’s Breach of
Contract Act, 1859

The Employers and Work-
men (Disputes) Aot, 1860.

The Police Aoct, 1861

The Indian Tolls Act, 1864.

The Indian Succession Aoct,
1865.

In section 2 the words “ not exoeeding the
rates mentioned in the Schedule annexed
to thia Aot and the Schcdule, shall
be omitted.

The proviso to section 8 shall be omitted.

In section § the words ‘*by the Governor
General of India in Council or ”’ shall be
omitted.

In section @ the words “ of the Governor
General of India in Counoil or * shall be
omitted.

In sections 2 and 3 after the word ** subjeot ™
the words ‘“in the case of officers of the
Indian Police of and above the rank of

Agsistant Superintendent > shall be in.

serted. .

The words from *‘‘not exceeding” to
*“ Bchedule mentioned  in the Preamble,
the whole of section 1 and the Schedule
shall be omitted.

In seotion 2, for the words from ** specified
in the Schedule” to the end of the section,

- the words *‘ authorized to be levied under
the said Act VIII of 1851 ’ shall be sub-
stituted.

In seotion 3382, for the words * Governor
General of India in Council” wherever
they occur, the words ‘‘ Local Govern.

ment *’, for the words *“ in British India ” .

the words ** in the territories administered
by the Local Government,” for the word
“he” the words * the Local Government”
and for the words ** Gazetteof India * the
words “looal official Gazette * shall be
substituted,
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(The First Schedule.)

Pard [.—Acts of the Governor General in Council—contd.

Year.

Short title or subject.

Amendments,

1863

1867

1868

1869

1870

XV

).9.42

YII

VIII

The Parsi Marriage and
Divorce Act, 1865.

The Press and Registration
of Books Act, 1867.

Delegation of powers to the
Commissioner in Sindh.

The Oudh Estates Act, 1869

The Court-fees Act, 1870,

The Female Infanticide Pre-
vention Act, 1870,

In section 8A, for the words ** Governor
General in Council > the words *“ Local
Government, by which he was appointed,”
for the words “‘ the Local Government,
by which he was appointed ” the words
“such Local Government > and for the
words ‘‘the Governor General” the
words *‘ such Local Government ” shall
be substituted.

In mection 21, for the words ** Governor
QGeneral of India in Council > the words
* Local Government ”’ and for the words
 Qazette of India” the words * local
-Gazetbte  shall be substituted.

In section 2 the words ‘‘ with the consent
of the Governor General of India in
Council ” shall be omitted.

In section 9, for the words ** Governor
General of India in Council ”” the words
“ Looal Government ", for the words
* the said Governor General in Counecil ”’
the words ‘the Local Government ™
and for the words ‘ Gazette of India "
where they occur for the second time the
words ‘‘local official Gazette ' sghall be
substituted.

In seotion 20 the words “ and sanctioned by
the Governor General of India in Counseil
shall be omitted. )

In sections 22 and 23 the words ** and the -
Governor General of India in Council »*
shall be omitted.

In nections 26 and 35, for the words * Gover-
nor Genersl of India in Council * tho
words ‘‘ Local Government,” and for the
words ‘' Gazette of India ” the. words
“local official Gazette ” shall be sub-
stituted.

In section 38 for the words ** British Indis
the words ‘‘the . territories under it
adminigtration ’ shall be substituted.

In seotion 1 the words  with the previous
sanction of the Governor General of India
in Council ” shall be omitted.
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o AT'he Iirst Schedule.)

. Part I.—Acts of the Governor General in Council—contd.

Year. No., ' Bhort title or subject. Amendments,
{

1870 VIII The Female Infanticide Pre-| In section 3 the words ** confirmed by the 4
vention Acb, 1870—conid. Governor General of India in Council
and ” and the words * in the Gazelte of
India and also '.shall be omitted.
In section 7, for the words from * and the N
Governor of Madras” to the end of the
i soction tho following shall be substituted,
namely i—
““ and the Local Government of any other
part of British India may, by notifica~ ;
tion published in the local offioial :
Gazotte, extend it to any port of the :
territorios under the administration of i
that Local Government.” i

1871 IV | Tho Coroners Act, 1871, In section 38 for tho words “ Governor §
: Genetal in Council ” the words * Local '
, , Government ”’ shall be substituted. 4
1872 III | The Special Marriage Act, | In section 13-A for the words * Governor ;
1872. . . General in Council ” wherever they occur 5
- ‘ the words ** Local Government " shall be b
substituted. : %
1 XV | The Imﬁan Christian Mar. | For section 86, the following section shall be
riago Act, 1872, ' substituted, namely :— .

* 86, (1) The powers and functions exer-
cisable -by the

a5 frae, Govomor Goner!
b in Council under

é?i“g’éﬂ? Native sections 6, 8, 9,47,

48, 56 and 84 shall

so far as regards any Native State
whigh is within the political charge of

a Local Government, be exercised by
that Local-Government. The exer-
cise under this section by any Local
Government of powers and functions
under sections 6, 8, 9 and {6 shall be

. by notification in the local offigial
Gazette, '

(2) The powers and functions exercisable
under this Act by the Governor
General in Council may be delegated

to and exercised by such officers as he
may from time to time appoint in this

“behalf.” - :
1873 | VIII | The Northern India Canal| In section 75, tho words *subjoot to the
.and Drainage Act, 1873. control of the Governor General in

Coungcil ” and the words *‘ subject to the
like control” shall be omitted,
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Part I.—Acts of the Governor General in Council—contd.

Year.

1874

°

|

No.

111

IX

XIv

Shourt titlo ur subjuect,

-The Married Women’s Pro-
perty Act, 1874,

The FEuropean Vagrancy:
Act, 1874. |

Amendments,

H

o

The Scheduled Districts Act,
1874 : ;

i
i

In Bection 2, for the words * Governor

General in Council ” wherever they occur
the words ‘‘ Loocal Government ” and for
the words * Gazette of India * the words
““ local official Gazette  shall be substi-
tuted.

In section 1, for the words from **as the

I

I

Governor General in Council ” to the end
of thé section the following shall be sub-
stituted, namely :—'“as in the case of
Coorg and the said Islands the Local
Government by notitication in the local
official Gazette, and in the case of any of
the said dominions, the Governor General
in Council by notitication in the Gazetto
of India, from time to tiine, appoints
in this behulf.”

: To the samo section, the following shall be

added, namely ;— Fruvided further, that
in the case of any of the said dominions
which is within the political charge of a
Local Government, the power conferred on
the Governor General in Council by this
section shall be exercised by that Local
Government by notitication in the lucal
official Gazette.”

n soctions 14 and 36, the words “ subject to
the control of the Governor General in
Council ”’ shall be omitted.

n section 26, for the words * Government of
India ” the words “* Governor, Lieutenant-
Governor or Chief Commissioner of the
Province concerned ” and for the words
“Governur General in Council” the words
* Loeel Government” shgll be sub-
stituted,

To seotion 35, the following shall be added,

I

namely i-~“Provided that, in the cass of
any such place which ie within the political
oharge of a Local Government, the  power
conferred on the Governor Genoral in
Council by this section shaill be exercised
by that Local Government by notification
in the local official ({azette.”’

n seotions 3, 6 and 5-A, the words ** with
the previous sanction of the Governor
General in Council ” shall be omitted ;
and in scctions 3 and & the words ““in
‘the Gazette of India and also” and the
-words ‘‘if any ” shall be omitted,
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Part 1.—Acts of the Governor General in Council—contd.

Year.

1875

1876

1878

1874

No.

X1v

XVIII

XX

I

XVIII

Vil

Short title or subject.

The Soheduled Distriots
Aot, 1874—conid.

The Indian Law Reports
Aot, 1875.

The Central Provinces
Laws Aoct, 1875.

Amendments,

In section 9 for the words ** Governor Genera)
in Couneil ” the words ‘‘ Looal Govern-
ment ” shall be substituted.

In the preamble, for the words ¢* the Gover-
nor General in Council proposes™ the
words ‘‘it is proposed " shall be sub-
stituted.

In seotion 3 for the words * the Governor
General in Council” the words “any

Looal Government >’ shall be substituted.

In section 10 the words * when sanctioned by
the Governor (General in Counocil ». shall
be omitted.

The Burma Land and Re-
venue Aot, 1876.

The Qudh Laws Aot, 1876.

The Opium Act, 1878.

{The Indian Forest Aot, 1878

In seotion 1, the words *‘ and with the pre-
vious sanotion of the Governor General in
Council ** shall be omitted.

In section 57 the words *“ subject to any res-
triotions from time to time imposed by
the Governor General in Council >’ shall
be omitted. .

In section 60 the words ** to the controlof the
Governor General in Council and > shall
be omitted.

To meotion 39 the following shall be added,
pasmely :—* Provided that the previous

- sanotion of the Governor Generalin Coun-
oil which is required by clause (d) shall not
be necessary in the case of any tax which,
under rules made under olause {a) of sub-
soction (3) of seotion 80-A, of the Govern-
ment of India Aoct, may be imposed, for
the purposes of the Local Government, by. -
any law made by the local legislature
without the previous sanction of the
Governor General,” -

In sections 8 and 8 for the words ** with
the previous sanction ”’ the words * sub-
jeot to the control > shall be substituted.

In section 13 the words * wit.h the previous
sanotion of the Governor General in
Council  ghall be omitted.

In section’ 1. the -words '* with the ‘pre.
vious sanction of the Governor General
in Council * shall be omitted,




or 1920.] Devolution. 189

(T'he First schedule.)

Part 1.—Acts of the Governor General in Council—contd.

Year.

Short title or subjeot.

Amendments.

1878

1879

VII

XVII

VI

X111

Xvil

The Indian Forest Act,
1878—oconid.

The Northern India Ferries
Aot, 1878,

The Elephant’s Preserva-
tion Act, 1879.

The Oudl Civil Courts Act,
1879.

The Haokﬁey-oarriage Act,

1879,

The Dekkhan Agriculturists’
Relief Act,, 1879,

In section 31 the words ‘* and subject to the
control of the Governor General in
Council ”* shall be omitted. ‘

In section 39, the words “ subject to the
ocontrol of the Governor General in
Council ”” and the words ‘‘ subject to the
like control or sanotion, respectively,’
shall be omitted.

In section 4, for the first Proviso the .
following shall be substituted, namely :—
*“ Provided that when a river lies between

two Provinces, the powers conferred
by this section shall, in respect of
such river, be exercised jointly
by the Local Governments of those
Provinces by notifications in their
respective official Gezettes, and in
any cage where the said Looal Gevern-
ments fail to agree as regards the
exercise of any such power they shall
exercise such power subject to the
vontrol of the Governor General in
Council.” .

In clause (d) of section 17 the words *‘ subject
to the control of the Governor General in
Council ”” ghall be omitted.

In section 1, the words “ with the previous
sanotion of the Governor General in
Counoil ” shall be omitted.

In section 6 the words ** subjeot to the control
of the Governor General in Council "
ghall be omitted. : )

For section 6 the following shall be substi-
tuted, namely :—

“ 6. TheJudicial Commissioner, the Dis-
trict Judges, Sub-
ordinate  Judges
and Munsifs shalil
be appointed by
the Local Government.”

Appointment of
officers under Act,

In seotion b for the words “Governor General
in Council ” where they first occur the
words ‘‘ Local Government > shall be
substituted. . .

In seotion 1, the words * with the previous
sanotion . of the Governor General in
Council ”’ shall be omitted,
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Part 1.—Acts of the Governor General in Council-—contd.

Year.

1879

1880

1881

1883

XVII

VIl

XIII

XXI
v

XV

XX

{
[
Short title or subject.

Amendments.

The Dekkhan Agrioulturists’;
Rolief Act, 1879—conid.

The Religions Societics Act,
1880.

The Indian Merchant Ship-
ping -Act, 1880.

The Vacoination Act, 1880.

‘The Probat[e and Adminis-
trf_xtion-fAct, 1881

The Broach and Kaira In-
cumbeted Tatates Act,
1881. .

The Transfor of Property,
Aot, 1882,

The Presidency Small Cause
Courta Act, 1882,

The Punjab District Boards
Aoct, 1883,

In section 54, the words “and if the Govern-
ment of India so dircct shull ' ghall be
omitted, and for the words * Government
of India ** where they occur for the second
time in the same section, the words “Logcal
Government *’ shall be substituted.

In section 1 for the words “ Governor
General in Council ” the words * Local
Government > and for the words * Gazette
of India” the words “local
Gazette " shall be substituted.

In sections 23 and 73 the words “ with the
previous sanction of the Governor General
in Council ”’ shall be omitted.

In sections 4, 6 and 20 the words *° subject to
the control of the Governor General in
Couuneil ** ghall be omitted.

In section 2 the words *‘ with the previous
sanction of the Governor (fenersl in
Council ”* shall be omitted.

In section 3 the words * with the previous
sanction of the Governor Ceneral in
Counocil * shall be omitted. '

In sections | and 117 the words * with the
provious sanction of the Governor Genoral
in Counoil " shall be omitted,

Insection 7 the words ** subjeot to the control
of the Governor General in Council” and
the words *“with the previons sanotion of
the Governor Gencral in Council  shall
be omitted,

In sub-section (2) of seotion 11, in proviso (a)
the words ** or the Governor General in
Council, for some reason affecting the
publio interests, sanctions the direction,”
and in proviso (b) the words ** except with

the approval of the Governor General in -

Council or ” shall be omitted,

In section 30, for the words ‘* Governor
General in Council ” the words ‘‘ Looal
Government ” ghall be substituted.

In sub-scction (2) of section 36, the words
‘“ subjeot to the control of the Governor
General in Couneil,” where they occur in
both places, shall be omitted.

official
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(The First Schedule.)

Part 1.—Acts of the Governor General in Council-—contd. -

]
i
Year. No. ' - Bhort title or subjcet. Amendments,
i .
1883 XX | The Punjab Distriot Boards| In clause (15 of section 55, for the words
Act, 1883—contd. “ Governor- General in Council ” the

words ‘‘ Local Government > shall be
substituted, and in sub-clause () before
the words ‘“make general rules” the
following shall be inserted, namely :—
“in the case of taxes which under rules
made under clause (a) of sub-section (3)
of section 80.A, of the Government of
India Act, alocal authority may be author-
ised to impose by any law made by the
looal legislature without the previous
sanction of the Governor General.”

In the same section, the words from ‘* Rules
made under clause 2(b) " to the end of
the geotion shall be omitted.

1884 |  VII | TheIndianStcam-ships Act,| In sub-section (£) of section 13, in clause (a)

1884. the words ‘* with the previous sanction of

h : the Governor General in Council ”” and in

~ clause (b).the words * of its own authority”
shall -be omitted.

1885 VIIT | The Bengal Tenancy Act, | In sub-section (7) of seotion 39, the words
1885. ““ subject to the control of the Governor
i Ge_nera.l in Council”* shall be omitted.

In section 101, sub-section (I) the words
“with the previous sanction of -the
Governor General in Council and may ”
and the words * without such sanction
in any of the oases next hercinafter men-
tioned ”’ shall be omitted.

In sub-geotion (2) of the said section, for the
words from ** The oases *’ to ** the follow-
ing ** the following shall be substituted,
‘namely :— . e S

“ In particular and without prejudice to the -
gonerality of the foregoing power, the
Local Government may make such an
order in the following cases.”

"TIn sub-section (3) of section 105, for the
words ‘‘ Government of India "’ the words

“ Local Government *> and for the words

. ** Gazette of India” the words * local
offioial ‘Gazette * shall be substituted.

In section 112, in sub-section (I) the words

. ‘‘ with the previous sanction of the Gov-
i s o ernor (eneral in Council ** and the whole
i : : of sub-section (3) shall be omitted,
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(The First Schedule.) E

Part I.—Acts of the Governor General in Council—contd.

B

Year. No. Short title or subjeot. Amendments, ' 4

1885 XVIII | The Land Acquisition | In clause(c) of section 3 (2), and in section 8,

. (Mines) Act, 1885, for the words ‘‘ Governor Qeneral in
Council” the words ‘““Local Government’’
shall be substituted.

| Tn sub-section (2) of section 5, the words *‘ in

such manner as the Governor General in

¢ Council may from time to fime direct *

i shall be omitted ; and to the same seotion

‘  the following sub<section shall be added,
namely :—

i ““(5) Every declaration made under this

section shall be published in such

i manner a8 the Local Government

: may direot.” L

 In section 14, after the words “ those sec

. tiong " the words ‘‘ except in section 6,

"~ sub-section (§) and section 8" sghall
be inserted.

1856 . VI The Births, Deaths and , In sub-section (2) of gection 11, the worde

Marriages Registration ““ with the previous approval of the
Act, 1886, Governor General in Council,” shall be

omitted.

To section 13 the following proviso shall be
added, namely :—* Provided that the
powers and functions exercisable by the
Governor General in Council under this
section shall, in the case of any such
dominions which are within the political -
charge of a Local Government, be exercised
by that Local Government by notification
in the local official Gazette.”

To sub-section (2) of section 24, the following
shall be added, namely :—* Provided that
such certified copies shall, in the case of
any such dominions which are within the
political charge of & Local Government,
be sent to the Registrar General of Births,
Deaths and Marriages for the territories
under the administration of that Local
Government.”” .

To section 32, the following shall be added,

_ namely i—* Provided that such register or
récord shall, in the case of any such domi-
nions which are within the political charge
of a Local Government, be sent to the
Registrar General of Births, Deaths and
Marriages for the territories under the
administration of that Local Gevernment.”
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Part 1.-—Acts of the Governor General in Council-—contd. -

. | T
!

Year, No. . Short title or subject. Amendments.
! ;

1883 XX | The Punjab District Boards| In clauso (I) of section 655, for the words
‘ Act, 1883—contd. - “ Qovernor General in Council” the

words ‘‘ Local Government’® shall be
substituted, and in sub-elause (a) before
the words ‘ make general rules® the
following shall be inserted, namely :—
“in the case of taxes which under rules
made under clause (a) of sub-section (3)
of section 80-A, of the Government of
India Act, alocal authority may be author-
ised to impose by any law made by the
local legislature without the previous
sanction of the Governor General.”

In the same section, the words from *‘ Rules
made under clause 2(b)’’ to the end of
the section shall be omitted.

1884 VII | TheIndian Stcam-ships Act,| In sub-section (4) of section 18, in clause (a)

1884. the words ** with the previous sanection of
« : the Governor General in Council ”” and in
clause (b).the words ** of its own authority’
shall -be omitted.

1885 VIIT | The Bengal Tenancy Aot, | In sub-section (7) of section 39, the’ words
o 1885. : ““ subject to the control of the Governor
General in Council ”’ sghall be omitted.

In section 101, sub-section (I) the words
“ with the previous sanction of ‘the
Governor General in Council and may ”
and the words ‘‘ without such sanction
in any of the cases next hereinafter men-
tioned ’ shall be omitted.

In sub-section (2) of the said section, for the
words from ‘‘ The cases ’’ to * the follow-
ing " the following shall be substituted
namely :— . : :

‘ In particular and without prejudice to the -
generality of the foregoing power, the
Local Government may make such an
order in the following. cases.”

" In eub-section (3) of section 105, for the
words “ Government of India » the words -
“ Local Government ” and for the words
“ Qazette of India’’ tho worde “ local
official Gazette” shall be eubstituted.

In section 112, in sub-section (1) the words
“ with the previous sanction of the Gov-
ernor General in Council ” and the whole
of sub-section (3) shall be omitted.
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Part 1.—Acts of the Governor General in Council—contd.

Year. No. Short title or subjeot. Amendments.

e i L et i

1885 XVIII | The Land Acquisition | In clause (¢) of section 3 (2), and in section 8,

{Mines) Aot, 1885. for the words * Governor Q(eneral in
Council” the words ‘‘Local Government”’
shall be substituted.

In sub-section (2) of section 5, the words *‘ in
such manner as the Governor General in
Council may from time to time direct”
ghall be omitted ; and to the same section
the following sub-seotion shall be added,
namely :—

““(5) Every declaration made under this
gection shall be published in such
| manner as the Local Government

; may divect.” )

¢ Tn section 14, after the words *“ those sec

. : tions " the words ““ except in section 5,

i sub-section (§) and seetion 8 shall

be inserted.

N I
1886 . © VI | The Births, Deaths and | In sub-section (2) of section 11, the words
Marriages Registration ‘“ with the previous approval of the
Aot, 1886. Governor General in Council,” shall be
. omitted.

To section 13 the following proviso shall be
added, namely :—* Provided that the
powers and functions exercisable by the
Governor General in Council under this
section shall, in the case of any such
dominions which are within the political -
oharge of & Local Government, be exercised
by that Local Government by notification
in the local official Gazette.”

To sub-section (2) of seotion 24, the following
shall be added, namely :—** Provided that
such certified copies shall, in the case.of
any such dominions which are within the
political charge of a Local Government,
be sent to the Registrar (General of Births,
Decaths and Marriages for the territories .
under the administration of that Local
Government.”

To section 32, the following shall bé added,
namely - Provided that such register or
récord shall, in the case of any such domi-
nions which are within the political charge

‘of a Local Government, be sent to the
Registrar General of Births, Deaths and
Marriages for the territories under the ;
‘administration of that Local Government,” .
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(The First Schedule.)

Part I.—Acts of the Governor General in Council—contd.

Year.

No.

Short title or subject.

Amendments.

1886

1887

\'2!

vII

XII

The Births, Deaths and
Marriages Registration
Act, 1886—conid.

The Suits Valuation Act,
1887.

The Native Passenger Ships
Aot, 1887,

Thoe Bengal, Agra and Assam
Ciyil Courts Act, 1887.

For sub-section (1) of section 33, the follow-
ing shall be substituted, namely :—
‘(1) Any Local Government in the case of

registers or records sent under section
32 to the Registrar General for the
territories under its administration,
and the Governor General in Council,
in the case of registers or recorde so
sent to any other Registrar General
appointed by him under the said
seotion, may appoint so many
persons as it or he, as the case may be,
thinks fit to be Commissioners for
examining such registers or records.’’

In sub-section (2) of the same section, for the
words *‘ Governor General in Council **
the words ‘‘ authority appointing them **

" ghall be substituted.

For sub-seotion (I) of seotion 35-A, the
.following shall be substituted, namely :—
(1) The Governor General in Council or
the Locel Government, if he or it
thinks fit, may by notification in the
Gazette of India or the local official
Gazette, ag the case may be, appoint
more Commissions than one for the
purposes of section 33, each such Com-
misgion consisting of 80 many and such
members, and having its functions
restrioted to the disposal, under this

Aot and the rules thereunder, of such
registers and records sent under sec-

tion 32 to the Registrar General, as

may be specified in the notification.”

In sub-section (1) of section 3, for the words
“ with the previous sanction * the worde
*“subject to the control > shall be substi-
tuted,

In section 20, for the words ‘‘Governor Gene-
tal in Council *’ the words * Local Govern-
‘ment >’ shall be substituted. In sub-seo-
tion (2), of section 63, the words * with
the previons senction of the Governor |
General in Council >’ shall be omitted.

For seotion 4 the following section &hall be
substituted, namely :—
* 4. The Looal Government may alter the
number of District Judges, Subordi-
nate Judges and Munsifsnow fixed.”
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Year.

1887

1888

1890

Short title or subject.

Amendments.

X1

XVi

XVII

XvVill

i

The Bengal, Agra and Assam
Civil Courts Act, 1887
—contd,

The Punjab Tenancy Act,
1887.

The-Punjab Land-revenue
Act, 1887.

The Burma Financial Com-
missioner’s Aot, 1888.

The Charitable Endowments
Act, 1880,

In sub-seotion (1) of section 15, after the
words ‘‘ Governor General in Council ”
the following shall be inserted, namely :—
“in the case of the High Court at Calcutta
and by the Local Government in othel
cages,’

In cla.use (b) of section 36 (1), the words

 with the previous sanotion of the Gover-
nor General in Council »* shall be omitted.

In section 107, the words ** to the control of
the Governor General in Council and ”
shall be omitted.

In section b, after the words * those tahsils >
. the words “‘and distriets > shall be inserted,
and the words ““ districts and ”” where they
oceur for the second time shall be omitted,

In clause (@) of section 61 (1) and in clause (¢)
of section 145 (1), the words * with the
previous sanction of the Governor General
in Counci] ” shall be omitted.

In sub-section {4) of section 145, for the
words * Governor General in Council may
on a reference from the Local Govern-
ment ”* the words ‘‘ Looal Government
may * shall be substituted ; and in sub-
section (§) of the same section for the
words ‘‘ Governor (eneral in Council *’
the words * Local Government *- ghall be
substituted.

In section 156, the words * to the control of
“the Governor General in Couneil and
shall be omitted.

In sections 4 and 5 the words * with the pre-
vious sanction of the Governor General in
Counoil,” and in section 5 the words ** with
such sanction as aforesaid,” shall be
omnitted.

In sub-section (I) of section 3 for the words
‘“ Governor General in Council ** the words
¢ Looa.l Government,” and for the words

“any’ Local Government” the worde
“such Local Government” sghall be
substituted.

In olause () of section 4 (3) and in section 11
for the words *“ Governor General in Coun-
cil *’ the words ** Local Govemmenb " ghall
be substituted,
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Part 1.—Acts of the Governor General in Council—contd.

Year,

Shor$ title or subjeoct.

Amendments.

1890

1891

1894

VI

" X1V

i
The Charitable Endowments
Act, 1890—conid.

The Oudh Courts Act, 1891

Thé Land Acquisition Act,
1894. :

For section 13 the following section shall be
substituted, namely :—

“13. (1) The Governor General in Council
may preseribe forms for any proceed-
ings under this Act and may make
rules consistent with this Act for
prescribing the Local Government
which is to exercise the powers
conferred by this Act in the case of
property which is, or is situated, in
territories subject to two or more
Local Governments.

(2) The Local Government may make
rules consistent with thie Act for—

(a2) prescribing the fees to be paid to the
Government -in respect of any
property vested under this Act in
a Treasurer of Charitable Endow-
ments ;

(b) regulating the cases and the mode in
which schemes or any modification
thereof are to be published before

" they are settled or made under
gection 5 ;

(c) prescribing the forms in which ac-
counts are to be kept by Treasurers
of Charitable Endowments and
the mode in which such accounts
are to be aundited ; and

(d) generally carrying into effect the pur-
- poses of this Act.”

Section 16 shall be omitted.

In sub-section (I} of section 4 the words
‘“ with the previous sanction of the
Governor General in Council ”’ shall be.
omitted.

In sub-section (I) of section 38 and in section
41, vhe words * subject to such rules as
the Governor General of India in Council
may from time to time prescribe in this
behalf ”* shall be omitted.

I In sub-section (7) of section 55, the words

‘*“ subject to the control of the Governor
General in Council ”* shall be omitted ;

’

08
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Part I.—Acts of the Governor General in- Council—contd.

Year.

No.

Short title or subject.

Amendments,

1894

1898

1897

(803

I

111

Ix

The Land Acquisition Act,
1894—contd.

The Cotton Duties Act,
1896.

The Epidemic Diseases Act,
1897.

The Provident Funds Aot,
1897, -

The Code of Criminal Proce-
dure, 1898,

And to the same sub-section the following
proviso shall be added, namely :—
* Provided that where the provisions of
this Aot are put in force for the ac-
quisition of land—

(a) for the purposes of any railway, or

(b) for such other purposes, conneocted
with the administration of a
central subject as defined in
section 45-A. of the Government
of India Act, as the Governor
General in Council may, by noti-
fication in the Gazette of India,
declare in this behalf,

the power to make, alter and add
to rules oconferred on the Looal
Government by this sub-section shall
be exercised subjeot to the control ot
the Governor General in Council.”

In sub-seotion (3) of section 28, for the words
‘“ QGovernor General in Council ™ the words
* Local Government ' shall be sub-.
stituted.

Sub-section (3) of section 2 shall be omitted.

After seyction 2, the following section shall
be inserted, namely :—

“2A. When any Local Government is

' satisfied that the

Province or any

part thereof in
visited by, or threatened with, an out-
break of any dangerous epidemic disease,
and that the ordinary provisions of the law
for the time being in force are insufficient
to prevent the outbreak of such disease or
the spread thereof, such Local Government
may exercise all or any of the powers con-
ferred by this Aot on the Governor General
in Council.” . .

1n section 6 for the words * Governor General
in Council ” the words ** Local Govern-
ment *’ and for the word ** his ** the word
‘“its,” shall be substituted.

Conourrent powers of
Y.ocal Government.

In the proviso to seotion 1 (£}, the words
* with the sanction of the Goversor
General in Council ”’ shall be omitied.
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Part I.—Acts of the Governor General in Council—contd.

Year.

i

No

Short title or subject.

Amendments.

X1

The Code of Criminal Pro-
cedure, 1898-—contd.

The Bufma Laws Act,
1898,

In sections 7 (2), 14 (3), 269 (1), 495 (1), 544
and 566 (3), the words ** with the previous
sanction of the Governor General in
Council ” ghall be omitted.

For scction 22, the following scction shall be
substituted, namely 1~

" 22. Every Looal Government, so far as
regards the territories subjeot to its
administration (other than the premdency.
towns), may by notification in the otficial
Gazette appomnt such European British
subjects as 1t thinks fit to be Justices of
the Peace within and for the local area
mentioned in such notification.”

In sub-section (1) of section 24, for the words
** Governor General in Council ™’ the words
** Local Government ”’ and for the words
‘ Brivish India ’, where it occurs for the
scoond time, the words ‘‘ the territories
subjeot to its adiministration” shall be
subatituted.

1n mection 27, the words from ** the Governor
General in Council” to *““and ” zhall be
omitted. :

In section 132 for the words *‘ Governor
General in Council ” the words ** Local
Government ”’ shall be substituted, and
to the same section the following proviso
shall be added, namely ;:—

' Provided that no such prosecution shall
be instituted in any Criminal Court
against any officer or soldier in Hin
Majesty’s Army except with the
sanction of the Governor General in
Council,” i

In sub-section (4) of seotion 313, after the
words ‘‘ Governor QGeneral in Council ”’
the words ‘‘ or the Local Government ”
shall be inserted,

JInsections 10 (3), 12 (1) (b)and (c)and 14 (1),
for the words ‘‘ with the previous sanc-
tion " the words ** subject to the control ™
shall be substituted.
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Part 1.—Acts of the Governor General in Council—contd.

Year.

1899

»

1200

No.

Short title or subject,

Amendmenta.

v

IX

X111

XXIV

IIT

The Government Buildings
Act, 1899

The Indian Arbitration Act;
1899,

The Glanders and Farey
Act, 1899.

The Central Provinces Court
of Wards Aot, 1899, i

The Prisoners Act, 1000,

In sub-section (3) of section 4, after the word
*“ goction ”’ the following shall be inserted,
namely :—‘“in regard to any building

- which is used or required for the adminis-
tration of a central subject as defined in
seotion 45-A. of the Government of
India Act or which is the property of the
Government of India.”

In the proviso to section 2, the words ** with
the previous sanction of the Governor
General in Council” shall be omitted.

In sub-section (1) of section 2, for the words
* Governor General in Council” the
words “ Local Government ” and for the
words “ Gazette of India’’ the words
 local official Gazette ™’ shall be substi-
tuted.

In clause (c) of section 2, the worde * with
the previous sanction of the Governor
General in Council ’ shall be omitted.

In sub-scction (1) of section 19, for the words
“ British India > the words '* the Pro-
vince ” and for the words * Governor
QGeneral in Council ” the words * Local
Government >’ shall be substituted.

For soction 21 the following section shall be
substituted, namely :—

“ 21, (7) The Local Government may
grant to any person under sentence
of penal servitude a license to be at
Jarge within such part of the Province
and during such portion of his term of
penal servitude as may be specified in
the license and upon such conditions
as the Governor General in Council

may by general or special order -

prescribe,

{2) The Local Government may revoke or
subject to such conditions, alter any
license granted under sub-section (I).

In section 23 for the words * Government of
India ”* the words ‘ Local Government *’
shall be substituted,
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Part 1.—Acts of the Governor General in Council—contd.

Year.

No.

Short title or subjeoct.

1900

juns

The Prisoners Act, 1800
contd.

Amendments.

For sub-section (4) of section 30, the follow-
ing shall be substituted, namely :—

 (£) In any case in which the Local Gov-
"ernment is competent under sub.
section (1) to order the removal of &
prisoner to a lunatic asylum or other
place of safe custody within the
Province, the Local Government may
order his removal to any sach asy-
lum or place within any other
Province or within the territories of
any Native Prince or State in India
by agreement with the Local Govern-
ment of such other Province or
with such Native Prince or State,
as the caso may be; and the provi-
sions of this section respecting the
custody, detention, remand and dis-
charge of a prisoner removed under
sub-section (Z) shall, so far as they
can be made applicable, apply to a
prisoner removed under this sub-
section.”

Section 32 shall be re-numbered seotion 32
(1) and in the same section for the words
“ Governor General in Council” the
words *‘ Local Government ’’ and for the
words ** British India *’ the words * the
Province ” shall be substituted.

And to the same section the following sub-
section shall be added, namely :(—
 (2) In any case in which the Local Gov-
ornment is - competent under sub-
section (1) to appoint places within
the Provinces and to order the re-
moval thereto of persons under
sentence of transportation, the Local
Qovernment may appoint such
places in any other Province by agree-
ment with the Loocal Government
of that Province, and may by like
agreement give orders or duly
authorise some officer to give orders
for tl,le removal thereto of such per-
sons.”

In section 42, the words * The Governor

General in Conncil or ”’, the words * the
Gazette of India or ”” and the words ““ as
the oase may be,” shall be omitted.
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Part I.—Acts of the Governor General in Council-—contd.

Year,

1300

1901

No.

Short title or subject. -

Amendments.

1903

1008

Vi

XIII

VI

VIIi

XVI

The Lower Burma Courts
Act, 1900.

The Punjab Alienation of

Land Act, 1900.

The Assam Labour and
Emigration Act, 1901.

The Indian Mines Act, 1901

The Amiending Act, 1903 .

The Central Provinces Muni-
cipal Act, 1903,

The Code of Civil Procedure,
1908. -

In sub-section (1) of section 17, for the words
* Governor General in Council *’ the words
“TLocal Government” shall be substi-
tuted.

In section 24, the words * with the provious
sanction of the Governor General in
Council > shall be omitted.

In clause (b) of scction 1 (2) and in section -
221, for the words *‘ with the previous
sanction ”’ the words *‘ subject to the con-
trol ”” shall be substituted.

In sub-section (2) of scction 64, for the words
“ the Governor General in Council”’ the
words ‘‘ Local Government *’ shall be sub-
stituted. .

In sub-section (I) of section 18, the words
‘** the Governor General in Council or
where they occur in both places shall be
omitted.

In Part 1T of the Second Schedule in the entry
in column 4 against Act XXI of 1836, the
words * with the previous sanction of the
Governor General in Council  shall be
omitted.

In section 35 for the words ¢ Governor
General in Council *” where they first ocour
the words *‘ Local Government ” shall be
gubstituted, and to clause (a) the follow-
ing sub-clause shall be added, namely :—
““(xif) any other, tax which, under rules

made under clause (@) of section 80-A.,
sub-section (3), of the Government of
India Act, a local authority may be
authorised to impose by any law made
by the local legislature without the
previous sanction of the Goveinor
General.”

In sub-section (7) of section.5 the words
*“ with the previous sanotion of the Gover-:
nor General in Council” and the worda
“ with the sanction aforesaid »’ shall be
omitted. )

In sections 61, 67 (I) and (2), 68 and 143
the words *‘ with the previous sanction of
the Governor General in Council ' shall
be omitted.
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Part I.—Acts of the Governor General in Council—contd.

1

1508 V | The Code of Civil Pro- | In section 125, for the words ‘‘as the
cedure, 1908—contd. Governor Generul in Council may deter-
mine *’ the follouwing shall be substituted,
namely :—‘* a8, in the case of the Court
of the Judicial Commissioner of Coorg,
the Governor General in Council, and, in
other cases the Local Government, may

i
!

Year. No. ‘ Short title or subject. Amendments.
' @

determine.”
;’: ' XIV | The Indian Criminal Law | Iu sub-scetion (2) of scetion 1, for the words
Amendment Act, 1908. * Governor General in Council ** the words

*“ Local Government of any other Prov-
ince,” for the words ‘‘ Gazette of India >’
the words  official Gazette,” and for the
words ‘‘ any other Province ” the words
‘“ that Province ”’ shall be substituted.

In sub-section (3) of the same section for the
. words ** Governor General in Council,”
. where they occur in both places, the words
’ * Local Government ” shall besubstituted.

In sub-scetion (1) of section 2, the words *“ to
the Governor General in Council or”’, the
words ‘‘ the Governor General in Council

. or” and the words “ with the previous

sanction ot the Governor General in

Council ”’ shall be omitted.

In clause (b) of section 15 (2) and in section 16
for the words ‘ Governor General in
Council ” wherever they occur, the words
* Local Government,”” shall be substituted,

. XV1 | The Indian Registration | In sub-section (2) of section 1, the words
Aot, 1908. ) *‘ with the previous sanction of the Gover-
nor General in Council ”’ shall be omitted.

In sub-section (I) of section 4, the words
* with the previous consent of the Gover-
nor General in Council ” shall be omitted.

In sub-section (1) of section 4 and in section
78, the words ** subjeet to the control of the
Governor General in Council »* shall be

omitted.
. XVII | TheIndian Emigration Act, | In sections 2 (2), 27 (2), 32, 74 (2) and 77 (2),
. 1908. for the worda ** Governor General in Coun-

cil,” wherever they occur, the words
* Lacal Government > shall be sub-
stituted.
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Part I.—Acts of the Governor General in Council—contd.

Year. No. Short title or subject.

Amendments.

1908 XVII | The Indian Emigration

Act, 1908—conid. .

The Indian Electricity Act,
1810.

1910 1X

1911 II1 | The Criminal Tribes Act,

1911,

In sub-section (1) of section 81 for the words
‘“ Governor General in Council ** the words
** Local Government > and for the words
*“ Gazette of India ™ the words * loocal
official Gazette ** shall be substituted.

In the same sub-section, after clause (f) the
following shall be inserted, namely :—

“and (g) to provide for the disposal of
emigrants who may be landed under
section 74.

(1-A) The Governor General in Council may,
by notification in the Gazette of Indis,
make rules consistent with this Act.— "

In the same sub-section, clause (n) shall be
omitbed, clauses (g), (), (3), (7)s (k), (1), (m),
(0), (p), (), (r), and (s) shali be re-numbered
clauses (i) to (xii), respectively, and in the
proviso for the letter and brackets *‘(h)
the figures and brackets ** (ii) *’ and for the
words * this section ” the words * this
sub-section 7’ shali be substituted.

Sub-seotion (3) of section 3 shall be omittoed.

In scection 10, the words ** with the previous
sanction of the Governor General in
Counoil ” shall be omitted. ’

In sub-section (2) of section 32, for the words
‘“ Governor General in Council > in both
places where they occur the words * Local
Government,”’ and for the word “ he”
the word ““ it ** shall be substituted.

In sub-section (I) of section 34, for the words
‘“ Governor General in Council ¥ the
words ‘‘ Local Government ” shall be
substituted.

For section 11, the following scetion shall be
substituted, namely 1—

“11, (I) If the Local Govermﬂent con.
siders that it is
mg;.eﬁ;n:: rﬁm& expedient that
eottle criminal  any criminal tribe
tribes. should be—
{a) restricted in its movements to any
specified area, or
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Part 1.—Acts of the Governor General in Council—contd.

Year. No. Short title or subject. Amendm%ntl.
111 I1T | The Criminal Tribes Act, (b) settled in any place of residence,
1911—contd. the Local Government may, by noti-

fication in the local official Gaszette,
declare that such criminal tribe shall
be restricted in its movements to the
area specified in the notification, or
shall be settled in the place of resi-
dence so specified, as the case may be.

{2) Before making any such declaration,
the Looal Government shall consider
the following matters, namely ;—

(¢) the nature and the ocircumstances
of the offences in which the
members of the criminal tribe are
believed to have been concerned ;

(#9) whether the oriminal tribe follows any
lawful occupatlou, and whether
such occupation is its real occupa-
tion or merely a pretence for the -
purpose of facilitating the commis-
sion of crimes ;

(¢i4) the suitability of the area to which it
is proposed to restrict the move-
ments of the criminal tribe, or of
the place of residence in which it
is proposed to settle it ;-and

{fv) the manner in which it is proposed
that the criminal tribe shall earn .

. itsliving within tho restricted area

. . . or in the settloment, and the ade-

quacy of the arrangements which

are proposed therefor.”

Section 12 shall be omiftted.

In sections 13, 16, 17 (Z), 20 (2) (e) and 28,
for the word and figures “section 12 » the
word and figures ** section 11 ” shall be
substituted. .

In section 19 for the words *‘ Governor
General in Council ” the words * Local ;
Government >’ shall be substituted, and .

- for the words “in any part of British £
India ” the following shall be substituted,
namely :—

“in the province, or, with the previous
consent of the Local Government of
any other province, in such othes
province,”
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Year.

No.

Short title or subject.

1912

II

v

The Co-operative Societies
Act, 1912.

The Indian Lunacy Act,
1912,

Amendments.

Section 23 shall be re-numbered section 28 (1)
and ia the said section the letter and
brackets *‘ ()’ and the whole of clauses (b)
and (c) shall be omitted.

To the same section the following sub-section
shall be added, namely :—

*“(2) The Local Government, by notifica-
tion in the local official Gazette, may,
in the case of any registered society
or clags of registered society, remit—

(a) the stamp-duty with which, under
any law for the time being in
force, instruments executed by or
on behalf of a registered society
or by an officer or member and
relating to the business of such
society, or any class of such in-
struments, are respectively charge-
able, and

(b) any fee payable under the law of
registration for the time being in
force.”

In sub-section (Z) of section 35, for the words
from ‘‘ Any lunatic” to °‘‘Governor
General in Council ”’ the following shall
be substituted; namely :—

** Any lunatic may, in accordance withany-

general or spocial order of the Local
Government, be removed from any-
agylum established by Government to
any other asylum within the province,
or to any other asylum in any other
province, with the consenf of the
Local Government of that province,”

In sub-section (2) of the same section, for
the words *“ Governor General in Council »
the words “ Local Government > and for
the word ‘“ he »’; where it first occurs, the
word ““it” shall be substituted ; and in
the same sub-section, for the words ‘“ in
British India ” the following shall be
substituted, namely :—

*“in the province, or to any asylum, jail or
other place of safety in any other
province with the cousent of the Loocal
Government of that province. ”

!
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Part I.-—Acts of the Governor General in Council—contd.

Year.

1912

<1914

Vil

IxX

Short title or subject.

The Indian Lunacy Act,
1912—contd.

The Bengal, Bikar and
Orissa and Assam Laws
Act, 1912,

The Local Anthovities Loans
‘Aot, 1914.

Amendments.

For section 85, the following section shall be
substituted, namely :—

“ 85. The Magistrates or Courts exer-
cising jurisdiction in any province
may send lunatics or any class of
lunatics to any asylum situate in any
other provinee in accordance with any
general or special order of the Local
Government made in that behalf
with the consent of the Local
Governmont of such other province.”

Tn sub-seetion (I) of section 91, the words
“ gubject to the control of the Governor
General in Council”’ shall be omitted.

In section 99 for the words ‘‘ Governor
General in Council ”” the words * Local
Government,’”” and for the words *“ British
India » the words * the province ** shall
be substituted.

The proviso to section 3'shall be omitted,

To sub-section (1) of section-3, the following
further proviso shall be added, namely :—

* Provided further that, in the case of
loans other than loans made by the
Local Governmeént, no amount ex-
ceeding twenty-five lakhs of rupees -
shall be borrowed unless the terms,
including the date of flotation, of
such loan have been approved by
the Governor General in Council.”

In sub-seotion (I} of section 4, for the words
“ Governor General in Council ”, whoro
they first occur, the words * Local Go-
vernment » shall be substituted.

In the same sub-section, in clause (vi) the
words from * without >’ to the end of the
clause shall be omitted; and for clause
(vit) the following shall be substituted,
namely :—

“(vii} the cases in which local authorities
may take loans from persons ofher
than the Local Government.”
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Year.

1914
1017

1918

1919

1920 -

No.

X

IT

XII

Short title or subject.

Amendments.

The Local Aathorities l.oans
Act, 1914 —contd.

The Inland Steam-vessels
Act, 1917.

The Cinematograph Aet,
1918, -

The Local Authorities Pen-
sions and Gratuities Act,
1919. -

The Poisons Act, 1819

| The Provincial Insolvency

Act, 1920.

Sub-section (2) of seotion 4, and in eub-
section (3) the words from ** in the Gazette
of India ” to *“ delegated power,” shall
be omitted.

In sub-section (1) of section 19, the words
‘“ with the previous sanction of the
Governor General in Council ” shall be
omitted.

In sub-scetion (3) of section 1, for the words
‘*“ Governor General in Couneil ” the words
*“Local Government ** and for the worde
* Qazette of India ” the words “local
official Gazette ** shall be substituted.

1n sub-section (1) of section 8, for the words
‘“ Governor General in Council * the words
“Loocal Government” ghall be sub-
gtituted. ~

Sub-section (3) of the same section shall be
omitted ; and in sub-section (), the worda
“ Gazette of India or ” and the words * as
the case may be,”’ shall be omitted.

In sub-soction (1) of section 4, for the woirds
“ Qovernor General in Council ”*, where
they oocur for the second time, the words
“Local Government ’* shall be substituted.

In sub-section (Z) of section 4, for the words
““ with the previous sanction *' the words
“subjeot to the control ** ghall be substi-
tuted. .

In sub-section (1) of section 8, for the words
“ the Governor General in Council, or ™’
the word ““and  shall be substituted.

In section 81, the words ““ with the previous
sanction of the Governor General in
Council ” shall be omitted.

Part 11 .-Reguiaﬁons by the Governor General in Council.

1880

|
l

11

The Assam Frontier Tracts
Regulation, 1880,

In section 1, for the words * the Governor
General in Counacil”’, where they ocour in
both places, the word * he ** and for the
words ‘‘ Gazette of India” the words
“looal Gazette " shall be substituted,
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Part 11.—Regulations by the Governor General in Council—contd.

Year.

No.

Short title or subjest, *

Amendments,

1880

1884

1886

1887

1889

1891

1892

1I

I

X1

111

vit

The Assam Frontier Tracts
Regulation, 1880—conid.

The Assam Fronticr Tracts
Regulation, 1884,

The Assam Land and Re-
venue Regulation, 1886.

The Upper Burma Ruby
Regulation, 1887.

The Upper Burma Land and
Revenue Regulation, 1889,

The Assam Forest Regula-
tion, 1891,

The Upper Burms, Criminal
Justice Regulation, 1892,

In gection 2, the words *° with the previous
sanction of the Governor General in
Couneil ” shall be'omitted.

In section 1, for the words * Governor
General in Council”, where they occur in
both places, the words * Chief Commis-
sioner ** -shall be substituted.

In sections I (2) and 18, the words “‘ with
the previous sanction of the Governor
General in Council ”” wherever they occur,
shall be omitted.

In proviso (@) to section 34, for the words
¢ Governor General in Council ”’ the words
“ Chief Commissiones” shall be substi-
tuted.

In sections 122, 124 and 158 (1), the words
“ sgubject to the control of the Governor
General in Council ”* shall be omitted.

In sub-gection (1) of section 139, the words
““ subject to such rules as the Governor
_QGeneral in Council may make in this
behalf ' shall be omitted.

Sub-seotion (3) of seotion 157 shall be
omitted. ’

In section 14, the words *“ with the previous
sanction of the Governor General in
Council » shall be omitted.

In sub-gections (2) and (3) of section 27 the
words ‘‘ subject to- the control of the
Governor (General in Council ” shall be
omitted.

In sub-section (I) of section 61, the words
“ to the control of the Governor General
in Council and ” shall be omitted.

In section 21, for the words * Governor
General in Council” the words * Looal
Government ”’ shall be substituted.

In section 1 of the Schedule, for the words
*“ Governor General in Council” the
words *Local Government® shall be
substituted.
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(The First Schedule.)

Part 11.~—Regulations by the Governor General in Council—concld.

Year,

No.

Short title or subject.

Amendments.

1802

1896

1899

1900

1901

1916

1888

I | The Local Authorities Loan

The Upper Burms, Criminal
Justice Regulation, 1892
-—oonid.

The Upper Burma Civil
Courts Regulation, 1896.

The Coorg Land and Reve-
nue Regulation, 1899.

The Chittagong Hill-tracts
Regulation, 1900.

The Coorg Courts Regula-
tion, 1901,

The Excise Regulation,
19185,

In sub-section (2) of section 12 of the
Schedule the words ‘The Governor
General in Council or ” shall be omitted.

In sub-section (1) of section 17, for the words
*“ Governor (eneral in Council *’ the words
“Local Government '’ shall be substituted.

In sections 6 (2) and 7 for the words “ Gover-
nor General in Council,”” wherever they
oceur, the words ** Chief Commissioner
shall be substituted.

In sections 2 (2) and 4 (2) the words ** with
the previous sanction of the Governor
Genoral in Council ” shall be omitted.

In section 3, after the words ** Judicial
Commissioner * the words ‘“ and the Chief
Commissioner may appoint® shall be
inserted. -

¢ In section 18, the words ‘‘ with the previous

approval of the Governor General in
Couneil ” shall be omitted.

In sections 4 and 8, the words ‘‘ with the
previous sanction of the Governor General
in Council ” shall be omitted.

[ To section 4, the following proviso shall be

added, namely :(—

“ Provided that, where the interests of any
other Province may be affected, no
such declaration shall be made
without the previous sanction of the
Governor General in Council.”

To section 8, the following proviso shall be
added, namely -—

* Provided that, where the interests of any
other Province may be affected, no
notification shall be issued under
clause (a) without the previous
sanction of the Governor General in
Council.”

Part 1I1.—Madras Acts.

Act, 1888,

In section 3, the words * with the previous
sanction of the Governor General in
Council ”* ghall be omitted.
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(The First Schedule.)

Part II1I—Madras

A cts—conceld.

Year.

No.

Short title or subject,

Amendments,

1902

1919

1866

1867

1868

1876

v

XIT

Vi

II

II

The Madras Court of Wards
Act, 1902

The Madras City Municipal
Act, 1919,

In sub-section (I) of section 45 the words
‘“ with the previous sanction of the Gover-
nor General in Council ” shall be omitted.

In section 15, proviso {a), section 88, proviso
(), section 95, second proviso ‘and
gections 144 and 145, for the words
““ Governor (General in Council ” the
words “ Governor in Council * shall be
substituted. .

In gection 48, the words ** with the sanction
of the Governor General in Council
shall be omitted. :

In clauses (¢} and (#%) of the proviso to section
142 (1) the words from * or if theloan * to
“ Governor General in Council ”” shall be
omitted ; and to the said proviso the
following shall be added, namely :—

“(4i1) no loan exceeding in amount twenty-
five lakhs of rupees shall be raised
unless the terms, including the date of
flotation, of such loan have been ap-
proved by the Governor General in
Council.”

In section 143, for the words  Governor
General in Council ” the words *“ Governor

in Council "’ shall be substituted,

Part 1V.—Bombay Acts.

Constitiution of Courts in
Sindh,

Sanitary Regulation of the
City of Bombay.

The Bombay Ferries Aot,
1868. -

-The Bombay City Land-re.”
venue Aoct, 1876.

In section 1, the words ** with the sanction of
the Government of India' shall be
omitted.

In section 1, the words “ acting under the
general control of the Government of
India ” shall be omitted.

In soction 4, the words ‘‘ or imperial ”* and
the words ‘‘ except with the sanction of
the Governor General in Council >’ ghall
be omitted.

In section 6, the words * under the general
control of the Governor General of India
in Counocil "’ ghall be omitted,

£
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Part 1V.—Bombay Acts—contd.

Yoar.

No.

Short title or subject.

Amendments.

1878
1886

1888

1890

9

E O

5998

\Z2]

II1

1

v

v

The Bombay Abkari Act,
1878.

The Karachi Port Trust Act,
1886.

The City of Bombay Muni-
oipal Act, 1888.

The Bombay Salt Act, 1890

The Bombay District Police
Act, 1890.

The City of Bombay Im-
provement Act, 1898.

In proviso (¢1) to section 19, the words * with
the previous sanction of the Government
of India ” shall be omitted.

In section 3, the words “ with the approval
of the Governor QGeneral in Council
shall he omitted.

In section 106, for the words ‘“ Governor
General of India in Council” the words
“Governor in Council ” shall be substi-
tuted ; and to the same section the follow-
ing proviso shall be added, namely:—
“Provided that no loan exceeding in

amount twenty-five lakhs of rupees
gshall be contracted by the Cor-
poration unless the terms, including
the date of flotation, of such loan
have been approved by the Governor
General of India in Council.”

In olause (¢) of scction 109 for the words

‘““the Governor General of India in.

Counoil ’ the words “ the Governor in
Council ” shall be substituted.

In sub-section (I) of section 4, for the worda
“gubject to the general control of the
Governor General in Council  the follow-
ing shall be substituted, ' namely 1—

“ subject to such control of the Governor .

General in Counocil as may be pre-
scribed by rules made under section
45-A. of the Government of India
Act.”

In seotion 4, after the word ¢ subjeot ” the
words * in the case of officers of the Indian
Police of and above the rank of Assistant
Superintendent *’ shall be inserted, and for
the words * the authorities aforesaid > the
word ¢ Government "’ shall be substituted.

In sub-section (2) of section & the words
‘“gubject to the previous approval of
the Govaernor General in Counocil ” ghall
be omitted.

In seotion 33, the words * for transmission to
the Governmont of India > shall be
omitted, and for the words ** the Govern-
ment of India,” where they occur for the
gsecond time, the word * Government "
shall be substituted.

kY
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 (The First Schedule.)

Part IV ~—Bombay Acts—concld.

Year.

1898

1901

1902

1918

No.

v

111

v

Vi

Bhort title or subjeot.

The City of Bombay Im-
provement Act, 1898—
contd.

The Bombay District Muni-
oipal Act, 1901, ~

The City of Bombay Police
Act, 1802,

The Bombay Disqualifica-
tion of Aliens Aoct, 1918.

Amendments.’

In section 37, the words ¢ either the Govern-
ment of India or ”’ shall be omitted.

| In section 52, for the words * the Govern-

ment of India ™ the word ‘ Government "

shall be substituted ; and to the same

seotion the following proviso shall be
added, namely :—

“ Provided that no loan exoeeding in
smount twenty-five lakhs of rupees
shall be raised by the Board, unless
the terms, including the date of flota-
tion, of such loan have been apProved
by the Government of India,”

In seotion 63, for the words *‘ the Govern-
ment of India ” the word * Government *
and for the words ** with the previous con-
sent of the Government of India » the
words ‘* aubjeot to the provisions of the
last preceding seotion ” shall be sub-
stituted ; and the words *‘ under the last.
preceding section * shall be omitted.

In sections 55 (2), 67, 61 (2) and 75 (I), for
the words * the Government of India
the word ‘‘ Government >’ shall be sub-
stituted.

In seotion 59, for the words “ Governor
General in Council ” the words * Covernor
in Council » shall be substituted ; and after -
clause (x) the following eclausé shell be
inserted, namely :—* (x-A.) any other tax
which, under rules made under clause (a)
of section 80-A, sub-section (3), of the
Government of India Act, a local authority
may be authorised to impose by any taw
made by the local legislature without
the previous sanction of the Governor
General.”

In clause (xi) of the same section, after the
words >’ Governor in Council *’ the words
* and of the Governor General in Couvneil”
shall be inserted.

In seotion 44, for the words * Governor
General in Council ”* the words * Governor
in Council "’ shall be sabstitated.

In seotion 5, the words ** with theapproval of
the Governor General in Council ” ghall
be omitted.

P2
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(The First Schedule.)

Part V.—Betigal Acts.

No.

Short title or subject.

Amendments.

i

I

v

ViI

I

il

The Caleutta Suburban
Police Act, 1866.

The Caleutia Police Act,
1866.

The Bengal Police Aot, 1869

The Bengal Steam-boilers
and Prime-movers Act,
1879.

The Caloutta Municipal Act,
1899,

In sub-section (4) of section 47-A., the words
“ subject to the control of the Governor
General in Council ” shall be omitted.

In section 4, for the words ‘ Governor
General of India in Council "’ the following
shall be substituted, namely :—* Lieute-
nant-Governor, subject to rules made
under section 45-A. of the Government of
India Act.”

In sub-section (4) of section 78-A. the words
““ gubject to the control of the Governor
General in Council ” shall be omitted.

In section B, after the word ““subject ” the
words “in the case of officers of the
Indian Police of and above the rank of
Assistant Superintendent ™ shall be in-
serted.

In clause (f) of section 4 (2), tor the words
“ Government ¢t India * the words ** Local -
Government ” shall be substituted, and
efter the word * payment® the words
“ gubjeot to rules made under section 45-A.
of the Government of India Act” shall
be ingerted.

In sub-section (3) of section 24, the words

“ with the previous sanction of the Gov-
ernment of India ** shall be omitted.

In clausen () and (¢i) of the proviso to section
128 (¢), the words ** o (if the loan  exceeds
rupees five lakhs or is to be repaid aftera
period exceeding thirty years) the Govern-
ment of India » shall be omitted.

After clause (44¥) of the same proviso, the
following shall be inserted, namely :—

** (#») no loan exceeding in smount twenty-
five lakhs of rupees shall be raised, unless
the terms, including the date of flotation,
of such loan have been approved by the
Government of India.”

In sub-section (Z) of section 141-B, for the

- words ** Government of India *’ the words
“Loeal Government” shall be substi-
tuted,
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(T'he First Schedule.)

Part V.—Bengal Acts—contd.

Year.

1904

1908

1909

1911

Iix

vI

Short title or subjeot.

The Bengal Settled Estates
Act, 1904,

The Chota ngpur Tenancy
Act, 1908.

The Bengal Excise Act,
19

The Caloutte Impfovemen(;
Aot, 1911,

Amendments.

In sections 7.and 16 (6) the words “with tke
previous sanction of the Governor Genetal
in Council ” shall be omitted.

In section 265 (I) the words * with the
previous sanction of the Government of
India » shall be omitted.

In seotidns 4 and 11, the words “ with the
provious sanction of the Government of
India ” ghall be omitted.

To section 4, the following proviso shall be
added, namely :—

¢ Provided that, where the interests of any
other Province may be affected, no
such declaration shall be made with-
out the previous sanction of the
Government of India.”

To seotion ~ll, the following proviso shall be
added, namely :—

* Provided that, where the interests of any
other Province may be affected, no
notification shall be issued under
clause (a) without the previous
sanotion of the Government of India.”

Iu olauses (f) and (1) of proviso (b) to section
83 (Z) and in sections 176 (1) and (2) and
177 (1), the words * with the previous

sanotion of the Government of India >

shall be omitted.

In section 89, for the words ** Government of
India ” the words * Local Government *’

shall be substituted; and to the same

section the .following proviso shall be
added, namely 1—

“ Provided that no loan exceeding in
amount twenty-five lakhs of rupees
shall be taken by the Board, unless the
terms, including the date of flotation,
of such loan have been approved by
the Government of India.”

Section 90 ghall be omitted.
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Part V.—Bengal

Acts—concld.

Year.

i911

1913

1918

1892

1899

1901

‘"

1906

No.

v

I

111

I
I
I

It

111

Short title or subjeot.

The Calcutta Improvement
Act, 1911 —contd.

The Bengal Board of Reve-
nue Act, 1913.

The Bengal (Alien) Disquali-

fication Act, 1918.

Part VI.—United

The United Provinces Vil-
lage Courts Act, 1892,

Collection of Taxes by
Railway Administrations,

The Agra Tenanocy Act, 1901

The United Provinces Land
Revenue Aet, 1901

The United Provinces Dis-
trict Boards Act, 1906.

Amendments,

In sections 93 (1), Y8, 99 and 100 for the
words “ Government of India”’, whercvor
they occur, the words * Local Govern.-
ment . shall be substituted.

In the proviso to section 3, the words
“ with the .provious sanction of the
-Government of India " shall be omitted.

In the proviso to section 3, the words-
“with the approval of the Governor
General in Council ” shall be omitted.

Provinces Aots.

In section 77, the words ‘* and subject to the
approval of the Governor General in
Council ** ghall be omitted.

In section 3, the words ‘“and of the Gov-
ernor General in Council” shall be
omittod.

In sub-section (I) of section 52, the words
‘“ with the previous sanction of the Gover-
nor General in Council ” shall be omitted.

In sections 6 and 13 (1), tho words ** with the
previous sanction of the Governor General
in Council ” shall be omitted.

In section 62, the words *‘ in accordance with
general principles sanotioned by the
‘Governor General in Council ** shall be
omitted.

In the proviso to section 68, the words ** with-
“out the previous sanotion of the Governor
General in Council ”” and the words * from
the settloment”, where they occur for the
socond time, shall be omitted.

In sub-section (3) of section 86, for the words
* Governor General in Council *’ the words
“ Local Government *’ shall be substituted.

In sub-section (I) of scction 5, the . proviso-
shall be omitted. -

In sub-sections (2) and (£) of section 32 and
in-clause (t) of mection 66 (I), after the
words * Goveruor General in Council ”’
the words *‘ or Loocal Government '’ shall
be inserted.
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Part VI.—United Provinces Acts—contd.

i Year. No. Short title or subject. Amendments.
1906 111! The United Provinces Dis-| In sub-section (2) of section 46, the words
trict Boards Act, 1906—|  ‘“and subject to any general or special
contd. orders of the Governor Generalin Council

shall be omitted ; and for the words
““ Governor General in Council”’, where
they occur for the second time, the words
“ Liocal Government ”’ shall be substituted.

In sub-section (I) of section 65, the words
‘“ with the previous approval of the Gover-
nor General in Council ” shall be omitted.

1910 IV | The United Provinces Ex- | Insections 3 (4)and 9, the words ‘‘ subject to
cise Act, 1910 such conditions (if any) as the Governor
General in Council may prescribe ” shall
be vmitted.

In sub-section (2) of section 4, the words
“ with the previous sanction of the Gov-
ernment of India ' shall be omitted ;
and to the said sub-section the following
proviso shall be added, namely :—

¢ Provided that, where the interests of any
other Provinece may be affected, no
declaration shall be made under
this sub-section without the previous
sanction of the Government of India.”

In clause (@) of section 14, the words ** with
- ’ the sanction of the Governor General in

: Council ”’ shall be omitted ; and to the said
section the following proviso shall be
added, namely :—

“ Provided that, where the interests of any
other Province may be aflected, no
notification shall be issued under
clause (a) without the previous sanc-

tion of the Government of India .
1914 {i | The United Prov.nces Muni. | In sub-section (2) of section 3, the word * or ™
. - oipalities Act, 1916. at the end of clause (a) and the whole of

clauses (b) and (¢) shall be umitted.

In section 80, for the words *‘ Governor
General in Council”’, where they first
oceur, the words ‘‘ Local Government ™
shall be substituted, and after the words
“ Governor General in Council ’, where
they occur for the second time, the words
““ or Local Government > shall be inserted,
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(The First Schedule.)

Part VI.—United Provinces Acts—concld.

Year.

No.

Short title or subjeot.

Amendments.

1916

1911

II

IIT

The United Provinces Muni-
cipalities Act, 1916-—contd.

.

The Punjab Municipal Act,
1911.

The Colonization of Govern-
ment Lands (Punjab)
Act, 1912.°

In sub-section (I) of section 128, for the
words ‘“ Governor General in Council”,
where they first ocour, the words ** Local
Government >’ shall be substituted, and
after clause (xiii) the following clause shall
be inserted, namely :—

 (xiii-A.) any other tax which, under rules
made under clause (e¢) of section 80-A,,
sub-section (3) of the Government of India
Act, a local authority may be authorised

to impose by any law made by the local

legislature without the previous sanction
of the Governor General”

In clause (xiv) of the same sub-section for
the words ‘‘ any other tax” the follow-
ing shall be substituted, namely :—* any
tex not authorised under clauses (i) to
(xiii-A.)

In sub-section (3) of section 133, after the
word and figures ‘‘ clause (xiii)” the
words and figures ‘“or under clause
(xiii-A.) ”" shall be inserted.

Part VII.—Punjab Acts.

In section 61, for the words * Governor
General in Council ” where they first
occur the words °* Local Government ”
shall be substituted ; and after clause (B)
(i) the following clause shall be inserted,
namely :—

“(4) any other tax which, under rules made
under clause (@) of section 80-A., sub-
section (3) of the Government of India
Act, a local suthority may be authorised
to impose by any law made by the local
logislature without the previous sanction
of the Governor General.”

In sub-section (I) of section 238, the words
“with the previous approval of the
Governor General in Council® and
the proviso shall be omitted.

In the proviso to section 4 after the words
* Provided that ™ the words * unless the
Local Government by general or special
order otherwise directs ** shall be inserted,
and the words * without the previous
sanction of the Governor General in
Council ” shall be omitted.

e N i T
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Part VII.—Punjab Acts—concld.

Year. No. Short title or subject. ‘Amendments.
1914 I | The Punjab Excise Act, | In sections 4 and 17, the words “ with the :
1914. previous sanction of the Governor General

in Council,” shall be omitted.

To section 4, the following proviso shall be
added, namely :—

“ Provided that, where the interests of any
other Province may be affected, no such
declaration shall be made without the
previous sanoction of the Governor General .
in Council.””

To section 17, the following proviso shall be
added, namely :—

“* Provided that, where the interests of any
other Province may be affected, no no-
tification shall be issued under clause ()
without the previous sanction of the
Governor General in Council.”

Part VIII.—Bsihar and Orissa Acts.

1913 I | The Biharand Orissa Board | In the proviso to section 3, the words “ with
. of Revenue Act, 1913. the previous sanction of the Government

of India ” shall be omitted
o II | The Orissa Tenancy Act, | In sub-section (7) of section 46, the words
1913. ‘“ subject to the control of the Governor

General in Council”’ shall be qmitbed.

In sub-section () of section 112, the words
“ with the previous sanction of the Gover-
nor General in Council and may ” and the
words *“ without such sanction in any of
tho cases next hereinafter mentioned *
shall be omitted.

In sub-section (2) of the said section, for the
words from ‘‘ The cases” to * the follow-
ing” the following shall be substituted,
namely :—

“ In particular and without prejudice to the
generality of the foregoing power, the
Local Government may make such an ’
order in the following cases.”"

In sub-section (3) of section 128, for the
words ‘‘ Governor General in Council »’ the
words “ Local Government ” and for the
words * Gazette of India” the words
“**local official Gazette > shall be substi=
tuted. ’
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(The First Schedule.)

Part VI1 I.—Bihar and Orissa Acts—coneld,

No. Short title or subject.

1913—contd.

II'| The Bihar and Origsa Ex-
cise Act, 1915.

1910

11 | The Orisss Tenanoy Aoct,

Amendments,

In sub-section (1) of section 143, the words
“ with the previvus sanction of the Gover-
nor Genoral in Council * shall be omitted.

In sub-section (3) of thesame section, for
the words * Governor General in Coun-
¢il”’, where they occur in Both places, the
words ‘ Local Government’ shall be
substituted.

In sub-section (I) of soction 192, the
words * with the previous sanction of the
Governor General in Council ¥ and the
words *“ with the like sanction *’ shall be
omitted.

In sections 4 and 11 the words ¢ with the
previous sanction of the Government of
India ’ shall be omitted.

To section 4, the following proviso shall ke
added, namely :— -

** Provided that, where the interests of any
other Province may be aflected, no such
declaration shall be made without the
previous sanction of the Government . of
India.”

To section 11, the following proviso shall be
added, namely :—

* Provided that, where the interests of any
other Province may be afiected, no noti-
fication ghall be issued under clause (a)
without the previous sanction of the
Government of India.”

Part IX.—FKastern Bengal and Asigm Aot

1| The Eastern Bengal and
Assam lixoise Act, 1910.

In seotion 4 the words ‘‘ with the previous

ganetion of the Governor General in
Counoil” shall be omitted, and to the said
seotion, the following proviso shall be
added, namely :—

‘“ Provided that, where the interests of any
other Province may be affected, no such
deoclaration shall be made without the pre-
vious sanction of the Governor General
in Gouncil,”
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i (The First Schedule.)

Part 1 X.—Eastern Bengal and Assam Act—concld.

>

Year. No. Bhort title or subjeot. _ Amendments,
; 1910 1 | The Eastern Bengal and | In section 12 the words ** with the sanction
: Assam Exolse Act, 1910 of the Governor General in Council ” shall
—conid, be omitted, and to the said section, the

gollowing proviso shall be added, name-

“ Provided that, whero the interests of any
other Province may be affected, no noti-
fication shall be issued under clause {(a)
without the previous sanction of the
Governor General in Council.”

Part X.~Central Provinces Acts.

1915 II j The Central Provinces Ex- | In clausc(3) of scction 2, the words * subjoct
oise Act, 1915. to the control of the Governor General in
Counoil *’ shall be omitted.

To scctions 4 and 8, the words * with the
provious sanetion of the Governor General
in Council ”’ shall be omitted.

To section 4 the following proviso shall be
added, namoly :—

*“ Provided that, where the interests of any
other Province may be aflected, no
such declaration shall be made without
the previous sanction of the Governor
General in Council,” ]

To section 8, the following proviso shall be
added, namely :—

T ‘** Provided that, where the intorests of any

other Province may be affected, no

notification shall be issued under

olause (a) without the previous sanc-

tion of the Governor General in

. . Council,”
1917 1 | The Central Provinces Courts| In sub-sestion (1) of seotion 4 the words
: Act, 1917, ¢ with tho sanction of the Governor

General in Council ”’ shall be omitted, and
after the word “ Judges” the words
“ who shall be appointed by* the Local
Government and > ghall be inserted.

s For sub-section (2) of the same section, the

following shall be substituted, namely :—

“(2) The Local Government shall ap-
point one of such Judges to be the
Judioial Commissioner, and the others
shall be Additional Judicial Come
missioners.”
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Part X.—Central Provinces Acts—concld.

Year.

Short title or subject.

1917

1898

1899

11

111

v

Iv

Rovenue Act, 1917.

The Central Provinces Land

Amendments.

Section 4 shall be omibted,

In sub-section (2) of section B, for the words
* with the previous sanction > the words
““ gubject to the control ”’ shall be substi.
tuted.

In sub-section (Z) of section 8 the words
“ with the previous sanction of the
Governor General in Council ”’ shall be
omitted.

Part XI.—Burma Acts.

The Burma Municipal Act,
1898.

The Lower Burma Tnv}n
and Village Lands Act,
1898.

The Rangoon Police Act,
1899.

In sections 37, 38 and 38-B, after the words
** Governor General in Council ”” wherever
they occur, the words * or of the Local
Government ”’ shall be inserted.

In sub-section () of section 486, for the words
‘“ Governor General in Council] » the words
“Local Government > shall be substi-
tuted, and after clause (2) of division
(A) the following clause shall be inserted,
namely :—

“(¢) any other tax which, under rules
made under elause (a) of section
80-A, sub-section (3), of the Gov-
eriment of India Act, a local autho- -
rity may be authorised to impose by
sny law made by the looal legislature
with the previous sanction of the
Governor General.” ’

In division (B) of the same sub-section, for
the words * any other tax’ the words
“any tax not authorised under division
(A)” shall be substituted.

In sections 17 (1) and 43, the words * subject
to the control of the Governor General in
Council ” shall be omitted.

In sections 6 and 9 after the words * subject”’
the words “ in the case of officers of the
Indian Police of and above the rank of
Assistant Superintendent *"'shall be insert-
ed. :

In section 7, for the words from * may
appoint”’ to the end of the section the
following shall be substituted, namely :—
“ may, subject to rules made under section
45-A of the Government of India Aoct,
appoint so many Superintendents of
Police as it thinks fit.”
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Part XI,—Burma Acts—conceld.

Year.

Short title or subjeot.

Amendments.

1902

1905

1907

1910

1917

1917

v

- IV

VI

v

The Burma Forest Act, 1902.

The Rangoon Port Act,
1905,

The Burma Village Act,
1907.

- The Burma Process Fees
Act, 1910.

The Rangoon Hackney Car-
riages Act, 1917.

The Burma Exeise Act, 1917,

-

In section 23, for the words * Governor
Cieneral in Council” the words ‘ Local
Government * shall be substituted.

In sub-section (1) of section 5, the words
“ with the previous sanction of the Gover-
nor General in Council ” shall be omitted.

In sub-section (1) of section 29, the words
“ subject to the control of the Governor
General in Council ” shall be omitted.

In section 3, the words  subject to the
control of the Governor General in Council
and *’ shall be omitted.-

In section 2, the words ‘‘ subject to the
control of the Governor Generel in
Council ” shall be omitted ; and to the
same seotion, the following proviso shall
be added, namely :—

“ Provided that the Local Government,
when extending this Act or any
provisions thereof to any cantonment,
shall exercise its powers under this
section subject to the control of the
Governor General in Council.”

In section 3 the words * subject tothe con-
trol of the Governor General in Council >’
shall be omitted, and to the said section,
the following proviso shall be added,
namely :—

“ Provided that, where the interests of
any other Province may be affected,
such declaration shall be made
subject to the control of the Governor
General in Council,” :

In section 8 the words “ with the sanction
of the Governor General in Council” shall
be omitted, and to the said section, the
following proviso shall be added, name-

ly :—

‘ Provided that, where the interests of any
other Province may be affected, no
notification prohibiting the import
or export of any excisable article
shall be issued without the sanction of
the Governor General in Council,”

THE SECOND SCHEDULE.




999

Devolution.

[ acT xxTVII

(The Second Schedule.)

THE SECOND SCHEDULE.

(See section 3.)

T . i
i

N I

|

i

No.

Year. Short title or subject.

i
{
i

Acts of the

The Births,
Marriages
[ Aot (1886)
© Act, 1890.

1891 |

1890

XVl Deaths and

i Amendment

vThe Indian Christian Mar-
ment Act, 1891,

1895 |  XVI | The Amending Act, 1895.

1911 XV | The Indian Porest Amend-

ment Act, 1911,
_ 1914

IV | The Decentralization Act,

1914.

9 X Tha Repealing and Amend-

ing Act, 1014,

: . ~

1919 | XVIII | The Repealing and Amend-

l ing Act, 1919,

Registration’

riage Aot (1872) Amend- |-

Extent of repeal.

Governor General in Council.

Section 2.

Section 10.

In the Second Schedule, Part I, the eatry
relating to Bombay Act II of 1876,

Section 4 and clauses () and (¢} of ssetion 5.

In Part I of the Schedule —

[ section 75 of Act VIIL
of 1873,

section 14 of Act IX

! of 1874, .

I sections 4 and 5 of Aot

l X1IIT of 1880,

(1) the entries re-{ section 4 of Act XIL

lating to— of 1887,

section 55 of Act I of

1894, and
gections 14 and 78 of
Act XVI of 1908 ;

(2) in the entry relating to seetion 36 of
Act IX of 1874, the words ‘ subject:
to the control of the Governor General
in Couneil”

(8) in the entry relatmg to soction 36, sub-
section (2), of Aot XX of 1883, the
words “ Subject to the control of
the ”;and

(4) in the entry relating to section 55 of the
same Act, the words from “and to
the section *” to the end of the entry.

In the First Scheduls, the entry relating
to Act XV of 1872,

In the Second Schédule, the entry relating to
Act IV of 1912,
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Bombay Act.

Year. No
1888 \ v
1907 1
1916 \%
1908 ‘ I }
1913 1

Short title or subject..‘ ' Extent of repeal.

. The City of Bombay Muni- | Sections 2 and 3.

cipal Act, Amendment
Act, 1888.

Bengal Acts.

The Bengal Tenancy (Amend- Sub-section (3) of section 36,
ment) Act, 1907, :

The Bengal Decentralization

In the Schedule, Part IT, the entry relating te
Act, 1913.

Bengal Act [T of 1866 and the entry relat-
ing to section 78-A of Bengal Aot IV cf
1866, i

FEastern Bengal and Assam Act.

The Eastorn Bengal and
Assam Tenancy (Amend-
ment) Aot, 1908,

Sub-section (3) of scotion 36.

Burma Act.

The Burma Land and Reve-
nue (Amendment) Act,
1913. :

Sub-gection (2) of section 4.




